LEGISLATIVE DEPARTMENT | LEGISLATIVE
BRANCH
NOTIFICATION
The $1st Dacembar 1486
NaLGL. Wﬂﬁl’lﬂ&—'ﬂw fallrwing Aet of the Assam
Leg-dnuvu Assambly which recelved ihe asent of the
Pregldent is hersby pudrll:hpd far general infarmaiion,
o ASSAM ACT No. KX OF 1046
(Recetved the sssent of un Pnslduni an 12th December,

THE ASS5AM LOKAYURTA AND
UPA-LOKAYUKTA ACT, 1985

AN
ACT
make provisions  for apmumnl and  functiuns  of
I..ohmktumt Upa-Lokayuktas in Assam,

mu:;medmmmhvwnmns ﬁr the
of Lal .Am
for the

Ministers, I-eﬂsl.ntws and other public secvarsts in rzrum
m and far mm eonnectod I!mv:whh

Itu)unn'bu -uwed in the 'I‘hlrt\r nxth Yw o.r tbe
blic of India us foflows —

1: Short ti'e, extent and mmmm—lum
Act may be called the Assam Lokayulth and
Lokayuktas Act 1985

) It extends (o thy whole of the State of Assam and
aWU.e! alsn to the pabille servants prated outside Assam in
cannectian with the affuics of the Stale of A

?} it shall come into fores =
Definitione —In thin Act, unkm tha eomtext others
wise reguires,—



(8} "aetion” menan action ukautu way of tecigion;
recommandstion co finding or in wny other mann-
er, and inclides fallure 4o get, .ml all other

cannating setion  shall be  conatrued

) "i!leu-!lsm‘y n ulu'lm 0 i puliie servant,
ton thit fuch pablic servant s

(B hn nbuml his pagltiun au such to obtain any gain
favour to himself o 0 any athey porson or to
ﬂ_ unduo harm ar  hardship to any  other

Persan |
) w‘.mtun‘nd n the dmdurna! hin  functions
as quch pub!l-: servant by personal inlerest or
EOITUR: malive; or

(15) ks guilty of coeruption. o< lack of Integrity in hig
capacity sg much pubile servant

(c) "competent suthority”, In relabon toa publie
servant, means —
m h tha easo of & Minleler or Soevatary or Member of
he Legislutive Aspemihly—the Chisf Minister ;
*l) In the cose of sny other pablic ssrvant—the Chiet
Secratary |
{d) "grievance” means o cialm b that be
sustained injustics or undus lmrdohlp in  conse-
quence of mal-sdminlatrution |
] "Lohynka" means & porgsa  wopolnted as the
L -nd "Upa-Lokayukin" means 5 person
.ppum ny Uper Lokayulets under Section 1
n "mn!-alimtnllrmlwu" mesng action taken or pur-
noeun"u 'tu 0 hinve b-:uulun in exercise of adminis-
trativy
() where such acuan m- ﬂ\n Mmlmm-nva procedure
nninn. a:-
or

‘Byﬂitgl.ls sation Mo PLA-102/63, dated 20th Janunry,
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(1) whete thery has etice or undue
In taking luuh aedor o:.‘m‘ dministrative ol
cedury qupnzu:e waverning sueh acdon Inwolves

(&) "Minlstar" means a membey {other (han the Chief
Minister} of the Councll of binlssers, by whatever
name called for the State of Assam, that is to say
& Minister, a Misisler of State or e Deputy
Minkster and alw fneludes Chief Parliumenlory
Secretary and Farllnmentary Seceetary ;

ih) "Officer” meung & persan appoinied to 8 pablie
service or poat In ummdnn with um .mm of
the Stole af Assam

pmlw* means priseribed by rules  mude
under thiy

() “Pubiie servant” denoles o person nmng wnd'rlny
of the following deseriptions, and inelude
m the provisinig of sub-sectiun (4! al Sn!hn &
a pereon who at any thpe in the past foll under
any of the following deceelptions, umnl\v.

i) evory Ministor retorred jo In clouse (g);

2

(15) every member of the Legislstive Assambly of the
Siuto of Asmum nat beng the Chief Miniswr or
Minister yeferred fo in clnuse (@) |

(18] every nffioor poferred to in clause (h) |

*(iv) Chief Executlyp  Councitlor, Deputy Chiet
Exeeutiva Councillor, Mambors and Chairman of
the: Mahkumn Parighat;

‘( President of the Andlllk Panchayat

) President and Scers

‘|vﬂ] Chalrman/Vice Cb.nlmnn.‘ma Ward Commis-
soners of Municiga! Board or Tovmn Comumittee;

* Renumbered by Assmy Aot No. X1 of 1900,
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'{vlﬂlMx;w qumlﬂimandeuulllmndnhlnnb-

*ix) Cllh! h&uﬂvﬁ Momber, the Exscutive M‘mbeuy
aiemnn ond the Members of the
mnun Dhmm Caubn]‘ and  Reglonal Camls

st Echeduls
Cmulmmw of !ndlu and their smplnreea

*(x) a non-officin] Chalemay  including  every nﬂu
hearer of thay deacrlpuon by whatever
called or the Managieg Disector of X dmrlza lnd
comtral soclety de of an apex societ
under any baw reinun; n- Ca-:p-rnrm Soemiu
fop the tlie being i for

mpllluﬁm—ln this sub-clauge, ‘central soclety™

i co-operativi .ludet;;m melgdn- In its mem-

Dorstap oSbar to-operalive  aoclotien and “apex sorlely”
MFI State level control pociwly

*[x1) every persan In the scvico or pay of.—
[ luu}'ml lnﬂwrny In State of Assam

which
e State Government in this bdull
in the Dll\nil'l Dmm.

(b} nny mﬂnn a0y bcln. ) lw-l authority esta-
Lishod by or wuda or Central Act and
wudurm el byu:e Sm- Gavernment

which |8 ogified by the State Q<mrmeuc In this
. behndf in the Offeinl Gazette

=1

(e|myawumnm mvwlmlnth m-uﬂuol
Section 617 of pantes Act, 1006 (Central
Act 1 lmm.lnwm:hnmla-mm 13 e per
umohheyu -up shave capital 15 held by the
State Government or any compuny  which 15 &

fifty-ang
held by e m-u Government
in ﬂu(mkd

* Ramumbeced by Assam Act No, XI of 1690,
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Id) any society registered under the Sccieties e
MM!GW) wfu:hncwlmortnmrvukglgbv

the State Government and which i notided by
that Gommmnm in thir h:h-u i the Oficial

Smhn means Chiet Secretary,  Additianal
Chief Socretary, Coenmissioner, Secretary, to thy
Government af ‘Ao ond Inciudes o Specin|
Secretary, an Additional Secretapy, o Joln) Secre-
tary, & Deputy Secratary, aty Under Seeretusy and
alan a Specin] Ofioer to the Governiment of Adsam.

3. Appointment of Lokayukis and Upa' l.-hy-klna—-m

lhr the wr condu investigations, in accardance

the provisions of this Act, the Gom'nor ehall, hy

his and soul appoint = persen 10 bo

Imwnu the Lokayukts and one or move parsons (o be
known as the Upa-Lokayukta or Ups-Lokayultas -

Provided

(#) the Lokayulsta shall be appolited after consulto.
tion with the Chief Justica of tho Gauhstl High
Court, the Spenker and the leader of the Cpposi-

tiom In the Assum Legislutive  Amembly, and of
there bo no such Loader o person elected Lo this
behalt by the members of the ap)

House in guch monper o8 the Spen

%) the Upe-Lokayukta or Upw-!.ok-yuk&!l sl be
appainted after consultation with the Lokeyukis

Py further that wherp the Speaker of the Legls-

satisfiod that clreumstances exfse on

aocount of wl it s not practicable to clause (a) of the

he may intimate the Governor the nums

of any member of the Oppasition in the Legialativy

Assembly who may be mulud under thet clnuse insiend

Evel plrunwpclnled &8 the Lokayukto oo
&Mhh«em&ﬂuuﬁnhunmu. malw
-nduhmbubll‘an Gowmnr OF #0Mne Pereiny appaii
tod In that bebalf by him, oath or affirmation in {he
mmm:hm-vmmmrmsmm

* Renumbered by Adsan Act Na, XI of 1900
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(3) The hk&vw-mllhlmhimwthxndm
nhnnva mmx of the Lokayukta and n(udnr foe
lhu Act, ‘hwmm Illlle s Ll'xlmzml lﬁﬂll

3 . may suc
dlncﬂnnhhn consider necessary to (he Upa-Loka-

that tothing in this sab-section shall be
muuedw outhorise the Lokayukis to question lny
Enmu. cnn:!ulﬁm ar veeommendation  of an

llt-l.ﬂqu-kllh !lolll qu
Ollu 1) The Lokayukta shall be u
bun-i e of the Supmeeme Court or v.h-chlauumenln

Provided that the qualifications laid down I this
sub-siction ghall nat spply 1o the person already Appnln-
tod ag & Lokayulets prive 1o coming into force of (Ampnd-
mant] Acl. 1090,

{2} The U; ukta  shall be u pecson who ly or
has been & Judge of & High Court,

(@) The Lokoyuleta oy 1) -Lnklyuﬁu.—meu-muy
be, -hallbq person who 15 nat or never has
ulimntur mmbernlhhe!nﬂlmm ollny
!hund m)mld affice of trusi o profit other
thor his office av the Lokayulity or an Unn—ukuyuku a8 ke
the case may be, or cannectsd with any political party ar
carry an iy busineds or practioe any and aceors
?.htmhacnun upan hhofn:-nu\abvhyukt-
pa-Lokayuktn, oy the cass, may be, shall—

8) i he ls a sitting Judge of the Supreme Court or the
Chief Justics ot 8 Ji of a High Caurt, as the case may
be, or hold any other office of trust ar profit, rslgn  such
ﬂdbﬂ? or

(b) ilbuhnnnnmedwnhwwllhninw wever

() if b
nuﬁ‘m l-hnn of dwa I3 h{unnll n& ag:ulhim vmh he
7L L) S

* Sul Assam Act No. X1
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|ﬂi!humﬂm-nypmwm
of su fession.

3. Term of Mu service of
and Upa-: ldawhn—u)heryumnm
Mnllmhklyuhqu u-Lokayults shall hold office
{or & term of five years from the date on which he enters
uamhuumuurumnbs attalng the age of 87 years which-
ever Js earller. *
Provided that—

) \l\- laluryuku or an Upa-Lokayukla may by wyic
i hand addressed (0 the CLT

E:». F
b} lhe yukh ar an Upa-Lokayukia may be remo-
“ o n the munner specified in Sec-

(2 1t !heul!\ocefﬂu Lokayukta or an |Tpa-Lakeyukiu
becomes vacs if the bnhyulm ar an Upl-.\‘..akuyukiu
in by Tedmon a! -henu y other Whatse-

unable to perform xh: duﬂn of hix oMl:!. these duties
Ihn!l unul some other perton appalnted under Section
mmvpmnuhomunr a8 the case may bl. until the
Lokayukty or such Upa-Loksyukiy remsmas hiy dutios b
performed,—

(a) Whvnw aMee of the Lokayukta hecomes yacart
r where unable to parform the dutles af
hlloﬂlu, hy lhrUnl-Lox-yu or if there are fwo
or more UpasLaolayiktas by such one of the
Lokaytktas a8 the Governor mav by order direcs;

b} Where the affice of an Upa-Lokayulttn  hecomos
vaeant or where he i3 unable to p'mw:ntho dutics
olhlnoﬂnh‘ym Lokayikta hi or if the
1 directs by the other Upa-| Lakavuk‘a
or 48 the nne may be gpecified in the direction.

(3) On vensing to bold affice the Loksyukia or an Upi-

Lokayukta  shall be neligible for further employment

(whether as the Lakayulta or an Upa-Lokayulkta) or in any
ather eapacity under the Government of Assam or for sty

* Subatituted by Assam Acg No. X1 of 1980




" Emplayﬂ;vznt&mdu. ar office It any such local mreﬂ'
corporation, Government company or nduyu rel
to in sub-clause (iv) af clausa (§) of Section 2.

noryice, sy may hnodmuhlgluthe&wprm&un udge
ar the Chist Justice of the High Court, as the case may be,
frum e to tme

{b) The Upa-Loknyukta shall be entitled to such pay,

nllowances, pension,  privileges and other  conditions of

mrvsce s may be -dmlme 1o the Judge of o High Court
From time o Hime,

{€) The pay and allowsnces and pansion, privileges and
other canditions of servics of the. Lokayiiia. or Upa:
Lolzayukty l)ull nol be vu-ud to his dis-advantage during
the tonure of his offices;

“(0} 11 the Lakayukta or Up-l.onnyun. at the thme of
his appolntmant s in receipt of a pension (other than a dis-
ubllity or would pension) in mml of any provioug ser-
wvies under the Dav:mman\ of Imill or lny nI his prede-
cespar Government, his salary In of his service ag

. the Lokayulta ot as the Upa- Lohyuk!l, 5 the case may
I, ghall be reduced—

(W) by the amaunt of that pension: and

(b} if be hnl bplunmch appolniment, received in liew
of & o of the penaion due to him in respect
u!luchnl-nﬂml worvice, the commuted value
thereof by the amount of that portion of lb!
menslon; and

(o) If he bus before such  appeintment, melvedu
catirement grutudty in cespecr of such
service, by the pension equivalent of that lNllity

¥ Substitiited by Assam Act No. X1 of 1090



Frovided further that Lhe
any, payable to, and other :nndluomu? service of the
Lokayukia or an Upa-Lokayukty shall nop be varied to
disadvantage afier his appointment

(6) Bemoval of Lokayulin or Upa-Lokayakta—(1)
Subjecy to the provisions of Article 311 of um cmnmmm.
the Lolayukes of rmUne-lnksynkl.mny resroved from
his office by an the wround
wr Ipcapavity and an no other ground:

idded thir) the Inquiey required to be  held under
Clause lﬂv of \he said Article bafore such removal,—

1) In resoeet of h:‘:;wkll-h -&n valy be he'd by a
PRYBOO appan! uy the 'ﬂ"ﬂl‘ beitg a
‘wha 15 or has been & Judge nr lho Snmmwcvm
o n Chiel Juatice of o High

(i) in respect of an Uga-Lokayuitn shall be hold by
W peraon sppointed by the Covernor being o peeson
who 15 or Bias boen Judge of gie Supreme Court or
who ia ar hos been » Judge of a High Court.

12) The porbon appotnted under the prwl-ntomb-
reetion (1) ahnll submit the report of his lnguicy ta
Gavernar who shall, 22 soon a4 may be cause 1t to be hld
before the Siate Leglslatury,

(3} Notwlihstesuding enything «mwmd In mha-c-
than (1), the Governor shall nn\mmwoihﬂ
Upa-Lokayunta unleas gn addreds by the S lﬂl'll‘l

by o mnjndly of the tatal imembership ol Ihnt

Hoase and a majoslty of oot less than (wo  thirds of

membery of that House present and votlng haes hen
presented 10 the Governer in the sume session for such
rem

T, Matters which may be investigated by Lokayuksa
or Upn-Loknyukta, —(1) Subject 40 iz provision of this Act
and on & complalnt Involving & grievanee or an allegation
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Deing made in that behulf the Lokayuista -
m-n,mmwum mwerhgw

) a
(i) any  public  sepvant
fif) or mb-uhuse nv) of daun m af Su\lm m
{iH) any other public servany
of & clas ng sub-tlass of Mﬂem ts notified
by the State Qovernmeny in eunlldhllnu with the
Lokayuicta I thia bebalf.

(2} Subject to the provisions af this Acy and an n
i lnvulvn:f‘a gravance o an  allagation being

(4) Notwithstans anything contained n sub-secs
thyakm& reasons

, the ) roca)
in writing, investigato any sction which may ba investi-
gated by an Upa-Lokayukia undee that sub-section.

g
¥
£

‘Where two or more Ups-Lokayuktas ave appointed
under &ns ML the Loksyukta may, by genoral or special
euch of them matiers which may be

invmlg-t-d by them unler this Act

Provided !luq no Investigntion made by an Ups-
Lokayukta under this Aet, and no actlon tsken or tmnk

o g
velated to a matter which le not ussigned 1o hy-n:h

Mauttiers not subject to investigation—(1) Except

provided, the Lokayukts or an Upa-Loka-

shall ot conduct gny investigdtion undc Act,s

Cur e BelBriorand

fa) mqn oo aumphlm madle umlcr and in aceor-
Hamnce with Se

i
§



(b)hn-e-eol
= -(ot‘nphinﬂnvolﬂnlnmmm

(l)l!m:hau\lnurzhmmm
the Secomd crlet ¥ matter specified In

1) l!th-mmahhumha- o had any  remedy by way
‘A‘II £ proceeding before 8 Tribunal or cm ot

Provided that nothing in sub-o) shall mﬂ
the Lokayukts or TR T e o ;
Mn;mmvm;tlmllhgum tmtmubn«un
eonld not or cannat, for sufficent cause, hnve o
0 pemedy referred to in ﬂmmmh—clm <

(2) The Lokayukts o oo Um-l.nluvuha hall nat
investigate any action —

(a) in mpnﬂ of which a formal _and public inquiry
been orderod under the  Public Servants (In-

qulrlell Ach 1830 (Contral Act 37 of 1050), by

Qavernment of Todia o¢ by the State Govern-

) in respecy of u matter which has  bean  refermed
for inquiey under  the Commisions of Inquiry
Act, 1082 (Central Ary 69 of 1052), b the Govern-

| = meny of Indin ar by the State awnnmpt .
{3} The Lakayulta or s Upa-Lolavuleta shiall not
vestigato any complaint which is exeludred from his
pun-ilcunn Y vleRIG of n notibeation tepved under Sec-
-
{4) The Lokavukts of an Ung-Lokayulkda shall not
h) Any complaint. fnvalyine i prievancy, If the com-
nlalnt 18 mari: aftee the exotry of twelve - manths
from fhe dwte oy whiek the aeton eominlained
. aainet hecomas lmosm So_the gogrelaigmtl

* Substituted by Assam Act No. XI of 1980.



() any complaing involving an allegation. if . the
ew\pmn: s made after the expiry of five years.
fram the date on which the actian  eamplained
ngnnthnggedlnhwe!lkmnh

Provided the Lalcayml

for not making the cimplaint with the period specifiod
In that clause. -
|

%) In the cosa of oy complaing  (myolving o gries
vonee nothing in this Aet ghall be conatruad as empower-

ndministeative action fovnlving the exerclse of o dieres
ton excent whors he in sallefled that tha elements In<
wolved in 1he exerciss of the dlreretion are abwnt to soch
an extent that the diseretlon connot be regarded ne have
Ing been properly exarciped

1) The Lokavikta or an Una-Lokarmkts  shall net
irvestimate any eomnlaine 1mm1vm- 1 urievanee  amsinat
n l!llh‘l'c #erynnt refurted go i stheplause fvh axetidine

jof Ryecntive Conneillion ot MAMeovan Pavishod, Mavee
ol - Ilunlr!m' COnrraratian, Chief Execitive Membor of
atanomons District Counell of Sub-clausn () of clanse ()
of Section 2.

9, Pravisions relatify to comnlnints—{1) Bubject to
the praglglom of this Art. a comnlalng may be made nnder
this Act to the Lokayukts or nn Ura-Lokayukte —

(2} in (be case of an orimvanca by fho person. augrie-
et than a nublle servont < e
b In the case of an allemtlon by any peracn other
than a public seccant:

Provided that, whera the perean lgved is dead or
fs for any repson unoble to sey for “Thimself, the com-
o'ainl mav be made by any person who In law represents

eatnte, or ag the case maw be by any pereon who 5
authorised by him in this bohall



(2} Every complaint shall be ledd he
inant’s awrs lmda\dlln m”::un w:«d -hé:! a"sr.

avile of nl1 Dersons from he chitman to haes
recalved Information of focts rel-ﬂm to the arcomtion,
'!rlﬁld Eefore . M of Fitst Class fouethor with
on pewer ta e
mmm

13y Bvery compluint and ufdavit ynder this section
as well as any  schedule or  annexire thareto shall be
verified vde

Procedire 1004 for the vorification of pleadings an affl.
dnvigs respectively.

{4) Not lesp than three copies of the complaints a1
well ag ot;uh of its annexurea shall be submliited by the

(A emnplnm which fnes nuy mmoh» vnn any of
e foregiolng provisinns shall not be ertertzing

anything toined in sub-
wetlum m to (8 or in bm- other enactment, any lstter
written to the Lakovulita or Upa-Lolavults By o poreosy
in polles custody, or in & gaol ar onv meelom ar other
place for insane persans Il be torwarded to the ad-

n charse nr lm‘h woo). amylume or other
u‘lm wnd the Lokavukta o s the omn
may e, moy entertain 11 ud m-\ ioan w wmvﬂn'nl bt
no -eﬁm n rumm af such romplaint shalt be talen 1mless
e

n h o w
umd.lvi! inder -ubq-oct’nu ()

10, Proeodure in rospeet of investizotbons.—(1) Whern
the Laksyukta gr an Ups-Lokavukin nroncaes  (nfer
moking wuch preliminary ingiriey, £ sny as he desns 1)
1 conduns any frvestigation under this Act, b —

(8} ghall forward @ cooy of the complaint o the
piablic servant concerred and tie competen? autho-
ity concerned |



fb) shall l%d
- plaint; an

{e) mny make such orders gz to the sfe
g::umnh relevant*to the  investigntion, m.m::!w
g

(2] Every suck Investigation shall be conducted In

Provided that the Lokoyolsta or an Upvl-nh.whl
eondict any Investigation relating 1o 0 matier of

-'e ite pﬂhﬁc Imnorance n :-uhhz. i he for renstna o
recorded in writing, thinks fit to do s,

1) Save s afoceseid, the procedure for conducting
any much investigation shall be such us The Lokayukta or,
ax the cone meoy be, the Upa-Lokayukta considers ape
aropriste in the eircumstanices of the cate,

(4) The hklwlth or an Upa-Lokayikta may, in his
discrntion, rofien Investimate or cease
any eomnlaint !annl & griovange or, an allogation, if
't hix oplnion—

{a) The comuloint in frivelous or  vexatious or i not
mad b goed faith: or -

fb) there ave tn sufitclent Evounds for |nvntlnllnu
ur, &s the vosh may be, far con inves-

tigntion: or

fe) other rematies nre  avaiiable tnl!w complainant
and i the elireumutunees of the It would be
e orgner for the compliinint h wvall of such
remedios,



'lsmmy:mwhmmg Lokayulds 0c an Upa-

continug lnyhtwnﬁn' my-:f’ e int
reasu communicate the
wame to mmpmmn.' public iy e

[6) The canduet of an investigatlon under this Act In
respect of anv action shall not atfeet such action, or any
mordutyohny public servant ta take fusther action

with respect to any matter sibject to the investigstion

|
* (7) The provisions of this Act shall be in sddition
to and nq in dm:g-m of the provisions of the

P uption Act, 1860 or aye ether
lnbr\ﬁeumeh-lnl in foece

*(8) 11 the Lokayukta declines 1o inquire into any
matter agal uny pesson wha may bo his clese
relation and In cade there is u Upa~Lokuyults in
the Ory , in that event  the
Lokuyukia shall submit 2 repeit to the Gavernar

with n Fequost to Pt
the Chiof Justice u( the High Court of the State
ftor hin opinion and to decius  the dispute in con-
formity with such opinbon.”

11, Kvidenne—~(1) Subject o she provmiuu af this
Bonuou for the aurpun ul any loweatamation tading
'\ betare auch :nva-d:mnn:
unaeum Mr, lh:L -ynh- or & fpa-Loksyultia
pervant or any uther p«m whn in m-
';?nm in able to

al fusnish (nformution or E docu-
ments relevant 10 ihe investigation to h such infar-
matian o produce any guch documonts. ;
H Far the purpase of sny sl frvestigation (inelu-
nn liminary snquiry) the Lokayukta or an' Upa-
All pam:m uf Civil Court while

ode uf Civil Procedure 1608
m‘t‘nl ActBof 19'1&]. In zem ol the following matters

* Added by Assan Act Noo XI of 1900,
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{n) summoiing and enforclng the attendancs of any
perstin nod examlning bim on cath;

(b} requiring the digeovary and production of any
dovumen

{e) receiving evidimoe on affidavits;

I} vequisiti nny nuhue record or capy thereof
fram any urt o5

Vo) ismuing corpmisgions for the examinatlon of wits
nebses or documents;

(£) such oilier matters ne may be preseribed.

) Any proceeding before the Lokayukis or an Upas
Lokayilcta shall be deemed so be a Judicial m
within the mesning of Secuion 103 of the

Core (Central Act 45 of 1860)

(4) Subun 10 the provisions of sub-section () no
ain or other restriction

igstian to secrecy upon

lhc dlnlnmn: of information obwmd by or nlﬂ\ilhld to

the Stale Govermnent or any servant

paged tw mny anpctment or by any rule of law, shall npplv
1. the disclosure of information for the

lnmuunllun undn ihis Act and the Stste Government o¢

wny public servaty shall not be entitled (n relation o any
such investigation to any such privilege in respect of the

prodution of documents or the glving of avidence as

wliowed bv nny ennctment ar by any vale of Taw ln Jegel

proveedings

18) No person shall be required or authorlsed by
virtue of this Act to furnkeh wny such Infarmation or
unawer oy such question or  produce =0 much of  sny
dovument;—

(8) a8 might profudics the security of the State ar the
defence or-international relutions of Ibdia um:lu-
ding Indlas relations with the Govt, of uny other
dountry or with any latualﬂou.l
the investigation of detection of erime: or
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b as mlgh: h:! mm-ﬂwummd
e
lemmueqrmnl Cublnet ; i

and for the

pu: sub-section a
by the Chlet gamrv certifying thay nny Inlorn-unn

nnswer or portion of 4 document i of the nature
dm clause (a) or cluase (b) shall be binding and conclusive.

{8) Subject 10 the pravisions of  wub-section (4) o
person shall be compelled for the purpose of investigation
ander thil Act to pive any evidense or produes any doeus
ment which be eauld not be compelled to glve or producs
1n proceedings befare a Court.

132, Reports of Fokayuktn & Upa-Lokayukins—(1j If
attar, Savedtigation of asy aethit By vesess of hich
complaint involving a grievance has been made the Lokay-
ukta or an Upa-Tokayukty bs satisfied that such action
hea remulted in injustice ar ubdue hardship u the cam-

ainant o nny other veriog the Lokayulcn or pe-Lokay-
ukta shall by & report In writing mnmmm to the com-
petent authority concesned that #uch injusties ar undus
bardahip sball be remodied or redeessud (n such manfier
and within such time nn may be specifiod in the reparti

£2) The competent anthorfy to whom & vepory, is
nent under subegection (1), shall within one month of
the explry of the ¥ime ppecificd In the renort, Intimate
or cpuse  to I» intimated 1o the Lakavulda, or xe the
oase may Ahe Upn-Lalenyulita.  the action  taken for
compliance with the peport

) It nfter nwestipntion of nny actlon In resnect
of which o complaint involving an nllsestion has been
made the Lokayulkta or an pa-Lokayulta satafied
that wich allecation ean be subwtantisted  either wholly
or partly he sl by tepert in writing cammunicate
‘hig findinee and repommendations alongwith the relivant
doewments materials and other evidence 1o the competent
anthority.

(4} The comustent authorite ghall  intimate within
lhle: months of the dute of receiot of fhe peport, the
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Lokayuleia ar, ns the case may he, tho Upa-Lakayukta, the
uction tpken an the basia af the repar

15} 1 the Lokayults of the Upi-Lokmniics is sati-
foed with the action takem on Lils recommendations ap
Andings referred 1o B rubesections (11 and (3] he  shstl
c'osn the case under Information to the eomplainant the
public Jervaat and the competear autharity cancerned, ot
wher he I3 ot o satisled b Bil.\F'l’ﬂ' #ihat fhe
case 80 e, ke a specinl ropart wpon the
case 1 the Gavernar and also Infory the eeerplainand
can

(8] The Loksyuktn ard the Tne-Tokurukts  shel
onnually o eopsatidntad fepict oe the pacfors
mance of thele funitiane wnder this Aet o the Govenor,

(7).Om recelop of & specinl renort ubder  sub-section
18} or the annual rapast wnder Ful-section (8], the Guvars
nor shall cauae a copy thereol tegether with 6n expiana-
tory memarandum 12 Le lnid before the State Lealslature.

18] Subedy to the provi af snb-secrion (1) of
Section IO, the Lokayukts toay at ks discretion  maks
ovailable from time o time the substancs: of csses clnsed

or otherwise disposed of by him or by an Dna-Lalavulrta,
whll:'h may &) r4a him ko be of general, public, academis

or profess Intebesl in such maniier nmi tn pueh pere
rons ag he may desm apmropriote

13 Action M enee of  false complaint— (1)
MWotwithstanding anvthing condalned In any other provi-
sion of his Act every perwm who willully or malicioushy
‘makes any fa'm eomnlatnd (nder this Acy ahall an canvie®
on, be puni=hed wEh impriscoment for § term which
may extend to three vears rod ghall als be liahiy t fis,

f!r Wa Court, mmr & Courg e Seesinn, m the ease
A oo vestizated by the Li
ur Magisirat, First Cias: ‘n eess ool s mr!nlslm e
by an Upn-Lokayvukta shal] take cognipance of the
affence undor subrsection (1),
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lon mag tak
such enmplaing wil.hnm 4ho case  being commitied to i,

lglhh!wuhmdlnﬂn Code of Criminal Progedure,
1973, notwithstanding,

14} Snnh Court. an comyiction of the person making

falne camplatit may  awaed, out af thv-mwmnt fine,
to the complainant much  amount of
thinks fit,

(8) 1t ot nny stage  of o proceoding under this Act

iy 1t sppoars in

wuch proceeding or

o affidovit inwimnaet -of & eom.
plaint mm md:rdm Act bad  knowing
flwen false eviduncs or had Ishricated

‘with the Intention that such owlﬁnnue should be used

In such procecdingy, the Lokayukia Upa-Laleayulcta,

23 the cuse may be. may, if satinfind \hn It ks nectasary

expediont in m. lmenu of justice that the
Be tried ity frn riving m- labricuting, s
vidence. tako eamnizance of the

oot why

punished for wich uhm try  ench offender summarily,
a0 far @n Ay be In sccordance  with the procedure
preseeibed for Illmrlhurv trials under the Code of Crimi-
nal Procedure, 1073 und senterice im0 lmprisonment
for & term which may extend 10 4l montis or b flne which
mny m,na 1o five thowsend rupees ac both,

(s Wh uch affence ag if deceribed In Section.
175, Seetion 178, ﬁ«.’“m 170 ar Section 180 of the Indlan
et (‘Me .= camrnibion in e view or cresence of thi

wlokyukta, e may cawss the offender
ho bo. dalmnni in :u:h:dy und  may, at any time on  the

aMnl otfender a rn-::.n @ ppportunity



whichi may extend to one month, or to fine which may
oxtend to flve hundred rupees, or to both.

>

)!nvv-rynu under sy (6), the
Loht;uha Ugpai yukia, d&aumhw
record eanetifuting tha

oulam affence
ment (if any) mnd- by tha umnd-r s well ag the Ml
and the sentance

{8} Any person, cunvicted on a drfal beld under
seetion (v) or sub-sgeon (G My sppeal 10 ibe H.«.h
Court, and the provicions o of the
of Criminal procedurs. 1075, shali, 4o fay &5 Lh&v we h{&
lieable, apgly to sppeals under this - sub-secth

Appellate Coury may altar or reverss the ln'un-
duce or revarse the unluulmlmmmu

g%

ID! The mvﬂnm suli-gectlang (), (6), (7), and (8)

shall have o notwitheranding, anything contaivod in
the Code of Criminal provedure, 1973, but nothing In these
sub-sectians llllll wiffect the powar of the Lokayak
Upe-Lowtuyukia, ng the oase may be, to proceed under
section (3) il reepect of agy offencs, whers ft dm net
«chooge to: provectd v by setions (%), (6) and

(1) Words and exnmlm uied in sub-sectiony (5)
1o {9) and not defined n tHis Act shall have tHe same
‘meanings 48 In the Cole ot Criminal Procedure, 1073,

1. Staff of Lokayulity sod Upn-Loknyuk'n(l] The
Lokayuktn may appoint, ov authorise an  Upa-Lokayukta
or any officer subordinate to the lnhyuh ar an Upa®
m o o) 1, afficers snd employees  to
the Lokayuita --xs um Upu-b;lw:fukm in the dis-
di-tln of their functions und

mdmhﬂmwiiﬁmmmnfmgfgm
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{2) The numbey and categories of officers and o
ployees who may be appointed under sub-soctica (1),
mhmgnwmnaolﬁumdmmolm

administratls pawers:
Upn-l.nkuyukm shull be sueh oy may be determined b
genaral or spectal order of the State Governmeny md-
after :uumhv-:m with the Lokayukts

£4) Wishout prejudice to the nrovliens of b
tian (Ipthn h:hnha or o0 Upa-Lakayulkta may for the
purpase of candwet imvestigmions  under  thia Ael
utilize the seyvices uf —

r)uunmcerar Invuﬁgwm of e State
Government vmhuxmmmnu of
Mﬂwernmn\.

) any otfier perann or agency.

145, Secrecy ol Information.—(1) Any  Informstion
obtained by the I::.Q“'kh or the Upt-Lnkwu)tl- o
members of their In uf or for thiy purpose

Investigation  under (hll Aty and
ar enllected in connection with

subjoct to the provisions of the proviss fo mik-

tion ﬂ)dmlhu 10, be  treated u confidential and not
contnined ity linn Evidence

M 72 (cmml Act 1 of 1872), ne Court shall by on
titled 1o campel the L ta or on UpssLoksyol
any pubﬂ: servant 1o give evidence reluting to sueh I
mation or procduce the evidence 8o recorded ov eollected,

(2} Nuthing ln sub-section (1) shall aoply (o the -
closure of any information or partieulars=

E

(m) fap purposes of ivestigation or in any report
0 be made theveon or foy any aetion ar procsding to b
taken on such rej or

) for of any proceed| for an offence
\mdu ﬂ\- um«wn Agt, 1621 "Emrtrll Act 10 of
1923), or an offence of or tabpleating false
Inu'hr h: lmlun Pmnl Codu. Iﬂh (lerl.l Act 45 of 1860

of an olunn under Section 13
w-nypmceuﬂnh under section 16;



k] =
fe) tor such othas pursoes as may be prescribed ; _r
3 An offices or other suthiority prescribed in thin
I.u:‘nnlfmny ive notice in writing to the Lokayults or an
- 1yukta a8 the case may be, \B\ﬂl respect fo any
information specified in t hnoﬂueor my

vr infarmation o specified tha

npuumniuustaw Covernment  the ﬂisdnannmtﬂn

af that class would be - eonfrare o public mber&:l and
where auch notice is given, nothing in t.ﬁu At shall
constried 6@ auﬂ\umlng of requiring thy
Ugi-Lekiyukia or ony mumber ot their staf
; pa-Likayukia, for ceas: e
s af pinian that disclasare of such docameny ot
mlmnaﬂon Jnvolm no publie Interést, to communicate
to ony perion any decumend or information specified fn
tha notles or any awunwm ar information of 2 class 8o
Hpec

16, Intemtionnd Insalt or interruption  sa, or bringing
Inte disrepute, Lokayulita or  Upa-Lokayitkta.—{1) Who-
ever intentianally offers any Insult, or cansss any interr-
uption to ¢he Loksyukts or an Upa-Lokayukts whilo the
Lalayuktn or ¢he  Upa-] is oy

vml‘ﬁnu under this Act shall on coviction, be puni-
dmd ith simple Impeisotnent for a term which may ex-

end £ six months, or with fine or with both.

(2} W’hoavcr Ly words apoken or intended o be reid
mikes or pulblishes any stalement or dos=t any other act,
which ls lal-wuhmd ln bring the Lokayukia or an UDI'
L insto disrepute shall on conviction, be punished
with nmvk imprizoament for a term which mu extend
tosix months, ap wieh fine oe with ol

LAY
id] The provisionz of gob- OGI'!BJQII () to 6] DI Secthun 190
of the Code of Criminal Procedure, 1073 (Central Ast 2 of
1474}, shall upply n relation 1o an oﬁwee umi@r wbw
unn (13 or sub-ambnut]a- Ahey spply
offence referred to In sub-gection (3) of the sabd Secﬂml
189 subjest to thr modificaticn that oo mmphjnt in ey
pect of such offence shall be mede by the public prosecu-
tor txcept with the provious sanceon.~
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(a) i thi case of an Offence -.'n'n.‘ the Lokayukti, of
the Lokayukta

mawemu uﬂ'- -s-mst vnboh
(b)m.nf pa-Lokayukta eo ot v

Lo O TR gyl
ng sl @ wulita or
w"."fz.mm. ar agalist any officer, emplayee, apency
ar pmnn referved to in Sectlon 14 In remeq nl' nngt!\in(
3\?;““ gond faith donn or [ntended to llmhfl

proceedings of the Lokayultn ar fhe (pa-
Lohvu)m shall be held hn! for wum of form and except

Rround of an, praceedings ar dacislon
M the muwm or the Unl-lnin;mhl shall be lable to
be chollonged, reviewed, quashed or caflod in question in
any eourt.

1. Mﬂmm af ndditinonal funetiony of Loknyuktn &
Upa-Lokayults efe— )Tbe sme cowmmrml miy. by
natifiestion bﬂlbﬂl in 1! nial Gaaetbe and  after
multwnn with the Laln; vnkh. onn!tr o the  Toke-

vulita Upa-Lokoyulkia s the cass may be, such
dditl.oul funetiong in relstion to the eradicmtion of eorr
uption as may be specified ih the notificatin

and after eorn 3
(wnktn ar an Upa-Lokayukta such powers of a super-
visory nature over afenchs, suthorities or offioers set-uo,
wnnl!u-d ar -npalnkd b the State Government
the eradication of coreuntiom.

2) The State Covernment may by arder In writing
(Ratlon with confer an ATia

{3) The St y by order n writing
and sﬂhjm 0 ml:h mdhlm- lnd limitations as may bn
in the oeder, require, the Lokayolkea to ifwest-

lr»e any actlon being on antion ln rennvci of which n com~
Plaint may be mads \mdu tﬁls Act. to Lukayukn or
i Upa-] whtn and netwithstanding. srething oonta-
1nld én this Act tHe lmh:nwkm shall comply with such
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Provided the the Lokayukts
matlon of any -uu.h action rbdngwummmunofmeb
8 complaing muy be made under this Act to <n Upa-Lalka*
yukta) to an Upa-Lokayuktn.

Lokavakts b th %o Investigate any action under suh-
nacting n), lh! Ln&w\ﬂm w Uw-!mﬁu shall _ewer-
ren ahe mme pewern ind dischrme the same fanction as
ba wentd ‘n the case n’ any Invnﬂn!lm made on A com-
olnint invalving on allesation and the provisions of this
Aot shall armlss neeordizaty

18 Pojenr to pxclede complainds aratnsy covtain elnnses
4f nahlle servants —'1) The State Government mav
I ermdulintfon with the Tokayikta and on  haing satie
fird thit % s recessirs. or expedians in the prhife fnte-
vent bt o docolpde. v notifiontion & the OMelal
Plasettn porniaints fmplvioe o mrlevsnoe or an allego-
ton arainat pevsns belonsing to any elass of pubilic ser
veunte treeified In the notifieatlon.  fram tHe  furisdietion
of the Loknwikts or. as the casn may be, Upa-Lokuvukta.

Provided tha ne saef natiflestion sFall te taued tn
reanoet of publie servants holding nosts carruine 4 mint-
murm slare Teestnding ollowanes) of ane  thousand,
117948 fr e - ARSI

(31 Yoy natifiestion dsswed wnder sohosection 1]
shul! be Wil s porn w5 o e aftar #  Tssued, before
the State Lesistature  while o fy ln seaslan for o total
norion of (ot grvn whiich mav ofe
esaviem op in mors than  one mmeu seasions. and It
Teforn th sxnirsy ot the daid oarlod. 1 House Arees fn
traling onv modifiention 'n the notification or the Housn
earees tint ¢he notiflcation should beumumd and noti-
Aoy such daclaton | 1R zotte. the
shall, fram the date of oublication nt mu'h Aeeisian, have
effuny m1vrnsucﬁ medified foren or be of oo effect, s
the case may be o, however, that any such modification
e amonlment shnll be withooe prefudiee to the valldity
of any thing provinusly done by virtue of that notificatson.
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20. Pawur fo Mm:-—‘rhe Loksyukta or an Upa-
order in writing

21, Power to make rules.—The State Governiment
may, by actificstion ln the Officla] Gazette, make rules
the purposs of carrying Info  effect the provisions of

rality of the taionn, such
'Hl.lyh faregoing pro=
(a) the suthoritiss for the required to be

Purpode
pruzrlm undey sutrclawe (i) ul clause (e}

2

(b) the allowunoces mnd pmnun 1f uny, payable to
und other cand|tlons of syrvice of, the Lokayukty
and Upn-Lokuyulctn -

(e) the form, 1t any, I which, complaints may
madde and he fnos, 1t any, which may be charged
and n- security, ll any  far costs of the person

nst whorm, an aliegation ks made wM:h may
be required 10 be lunuahod 1 resoeer thereol :

(dl) ehe num of & Clvil Court which may be exers

cisod by the Lokayukta or an Upa-Lokayukta:

;rl

this
(ll!:v'wnu:mdlunﬂer lldlM slall be Lald as
ap muy be, after 1t I made, befove State Leglala~

mn whﬂ- It 1e In session for 5 total wrtodol thirty days
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which may be comprised {h one sesgion or Ln ywo Successive
seagions, and if during nm gaid period the House agreesin

m{e eatiun in the rule of the House agrees
\nﬂ the shauld be annulled and natifies such decision

Official Gezette, the rule shall. from the date of Dllh-
llﬁﬂ.on of such notificating, have effect anly in
fied form or e of no efféct as the case may be, 50, | hﬂwwr.
that sny such modification or annulment ghall be withoul
judice ta the validity af anything previcusly done under
that rule.

22. Removal of dowbte—For the rermoval of doubts i
is lmzuv declared that nothing in this Act shall be cons-
mm to authorise the LoEayukia, or an  Upa-Lakayukt

o investigate into any sllegation againg—
[ rIJ e Chini Justie or any Judge of the High

un OMWN and staff of ﬂm High Court
[ the Az m.cnl Ser\rlw 8
dmnsd !I! l.l.aum (b af Amd' 238 of the Cons=

L] ‘J!e Cllllmn or uny hMember of the Assamn Public
vice Commisalon |

el ﬂn Spunkur and the Deputy Speakic of the Assai
ve Amernbly and the stafl of the State
Legislature.
THE FIBST SCHEDULE
[8ee Section 1 42 |
— — — having been lwuurzd
mkaymm‘um—[akanh Iiﬂ sweur in  the
God_solemniy afirn that 1 will bea faith and nl'l.oglnnl::
to the constitution of Indls, as by law establiched and [
will duly and faithfully and 1o the bast of my ability,
knowledge and judgement perform fhe duties of my affice
without fenr or favour. allection o 11wl

s SN
“THE SECOND SCHEDULE
{Ses Section & (1] (k) @)
&) Actson qnlten for the purposs of Investigating erime
or protecting the security of the State

*Seeond Schedile deletad and Third Schedule renum-
ered a5 “Second Srheduls” by Ampm Act, NoXI

of 1990,
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{6) Action taken in the exercise of pawers In relation
to determining whether & matier il #a to, ar shall eon-
tinue to not.

ter utnmercial

tioms of the sidministration of the State Government nt
of the local ku!.hnnty oe other urrpnrl ‘company
soclely, st the caso iy be, With tustomors or wpnlhu
except wh:u e complainant -lbgn harogsement ar gross
delay In meeting contractunl obligstions. e

(d) Action taken in mcl hmm.mmu mavals,
n-y discipline, Fuperannial e other matters, relating
m service of 'n:rhllc scrvmu bu: ‘;ut lndudinu‘
lﬂhﬂ cludms, rnn:wn. aratulty, providen
fund or to any dmuu which arise on retirement, removal
or ll‘ruunlllm of service.
: () Grant of honours und awards.

Joint Beem-rv to n--aon of Assam,
Logialative Department,
ASSAM ACT NO\XIV OF 1087

%l‘uﬂ the wasent of the President on 10th June,

THE ASSAM LOKAYUKTA AND UPA-LOKA-
YUKTAS (AMENDMENT) ACT. 1067,

An

Aot
1o amend the Assam bnlnyuktu and Upo-Lokayuktag
S 25 Spalateninins

Whereus it is nudknl 40 sl 0 W Lok
Act, 1945,
red o s the pnm:lp‘l Act,
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hareby enacted (o the Thirtywighth Yeis of the Re

ibe{l} This Act may
yiktas {Amendemnt)

(3) Tt ahall have the lihe extest m the grincipel Act

8 1t ahall be deemmd 10 hues  me into foree on the 31
of Decumber, 1908

2. Amendoment af Hite und wther pouvisling of Assum Act Ne.
XX of 10808— Tn the pringignl Act fer thw ward “Up-Loloyuita”, In
the title and wrecover 1 socurs, Shy ward “Upn-Lokapaktas ™ shall
be satetisuted.

B Amandment o Sectinn 2,1 (e peicelp] Act for Sectin
2, the fnllowing wection diall be substituted nanly s

“32. Yor A teneval of doalia it harduy declaed that nofhe
ing In the Act aholl be penstrued 1o wuthorise she Lokayukts wnd
Upa-Lokayukian to fnveetgete to any wllegstinn agoinste

1a) @) the Chiot Jvtios €7 smy Judgn of the SEigh Comrt;

(Y OfMeors and staff of the Mish Court

(A1) Membars of the At Jodiclal  Service w defined i
elausu (b} uf Article T30 ol the Coemtitulion

M) the Chafrmin or auy Memier of the Annm Pubilic Sarvice
Commission :

fe) the Speakur and the Dwpiky Spmilinr of the Assam Lagiste:
Hvw Atssmbly and the sl of the Glate Laghilature.

Sl
MO SAADULLAR,
Swcretiry 10 the Govt. of Amwm,
Lasfalstive Dapariment.
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AASBAKL ACT NOXI OF 1090

(Racalved the mesent of the Governor mn Sth May, 1900)

THE ASSAM LOKAYUKTA AND UFA-LOKAVUKTAS
{AMENDMENT) ACT, 19%0

An
Act.

further 0 amenl (be Assom Lokuyubla and  Upe-Lakiyukias At
1008

m&—wﬁmnhmﬂlw farthar  to wmend  the

Assam Lokayukta and Ups-Lokuyiktes Agt, 1071 {Asam A XX

af 10581, hersinatier refarrod to ax the prindpal A In e
haremafrer apguaring |

mannwr

Itghﬂhymh\hmrﬂm Year of the Reputlie
of Tndia 3 tol

1. (1) This Aet may be enlled the Assam Lokuyiulta wnd Upe-
Lakayuktas (Amendment) Act, 199

191 11 shall Bave she Ithe extent we fhe principe] Aok,
190 10 shall some lnto foros at enee

8 Jn the peincipal Act, in Secting 2 0 cluse (1) nmnnm
() (), deh 4 o) mnm of wubrolmuse {iv) and_ sub-clause
ahall b rurumbered o gubecluusey “{v1% ) I (vll\ Mal
dix) txland (xl) rspectively. 'The existing  pamuruph (k)
w0 to-eumbernd sb-clause fxf) shall be eed 1w parugront 'fl

3, Amenidneent of Secfion 4 of thw Assam Ast XX of 1088 —
Tn the procioel Ace far Section 4, the hllomtmn Sections shall b
siittifubed, namaly |—

"4 {1} The Lefrawuhtu shall he = persce who iy oe hos beets 8
Budme of fhe Supretme Court or the Chist Fustics of u
Mizh Court.



Provided that a down (i this sab-section
ahall pot agpmiy t the perssn nlrvady  appalnted
Brior 1o caming toto foree of (Amandment] At 1999,

(%) The Upa-Lokoyulta whall be o perssn who 8 or har beess
& Judge of & High Court.

1) The Lekayukts or Upo-Loksyukts, ar the cmse may be
shull be & pwran Who ih Doh or mevar had been u member of
Pacligment ar o member of the Laglsdature  of any Stute and shall
ot halil any offioe of trust o6 peadt, other tha bin oMce 4 tha
Takayukta o un Upd-Laxayukia, s the case may bo, or eannected
-|mmypx5u=uurquummmwmwm any
profewion ard accordingly, befite he wnters upon his office as the
Lokayuita or Upn-lLoknyukin, ws the case may be, shall-

1) A be e o witing Jwdgn of the Supewmy Court or the Chiet
Jutic or & Judgw of u High Court we the cuse may be, or hodd
any other office uf trumt or pew6it, resign such office; ar

{1 4 Be s conmwtid with any plm-lmm wueh
eonmeetim with #; oe e al

{41 1 ha le carrying on any bustoess, commection
[ahart of divesting himseif of nwnmmm m the udu‘ nnd
mmnagement of swh husiness; ar

Nl AF be Is proctiveg any profession suspend practios of such
Prfesston.

A, Amrndement of Section lnl e Avam Aot XX of 1008, —
Lo the princioul Act, i section

1) 1% sub-section (14 for the figure und wonde 68 yesrs™ the
figure und word "7 years whichaver 15 eaclier" shall bo wotetitu-
ed

1) fur sutranction (4] the fallowing sut-eortion shall b sub
bl paly -

(4] (o) The Lokayukiu shall be eofitled to Suck pay, sll-
owmmers, price, pefvileges end other ponifitlon of servios s mky
D bdmilartbte 44 the Supreme Coart Jubgn or th Chbsf Turtlos of
the High Cour pa (be cane wase be, from e So e
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1) The Uﬁmmhwﬂ.ﬁ‘ﬂlﬂﬂm nllpwas
privileges wnd cther conditians of mrvics, s may be
wdmizsibile, bo e Jus of o Bigh Court from Y to b

\e}. T m e -nnrmn- pensinn, petviliges w
af service ot bu:uh. e Up-uhm- m:l
ot ke varied f hln che-advantage during the tenens of hls o'}

(%) for aub-section (3}, he Sollowing  sebrsectim Wl be
nnmedy -

3) U the Lekayukts ur Upa-Lokiyukts «f the tlsw of fis
Wihwﬂam {other: than n disabldty o
Mn—mmm sny-urevious  service umder  the

of his pewdecsssir Cluvermmuet, iy
salery in np-nnthl.nmduuuu Lokayukla or ar e Upas
Lokmyultn, ut the cuwe may e, shall be reiweed.

[} by the ot of that peision | nd

muh-mhbummnmml roeived s Deu of W
partion of 1ha diw 1o hiss m respect of sh
previnus servio, the commuied valu ihermal by the smo.mt
of that. partion af the pensim ;. uni

Il b ban buborw quen appeintment,  socetvid o rebmimiet
wrstuity in vespact of such grevious wrvire, by the peesen
aquivabent ot (het watulty

1 of Section Iil tho A Ast XX of TINE—
hﬂnyd-la-l A, in Seetion A, bn pulspectim (1) i parigraph
(8 ot elause b}, tac the wards “Thind schedule” 1 wirrds “Sacumd
Sehedule” shall e substitind e .

K. Amedisent of Saction 19 of mA—uAuxx-lun.—
Tn the princigal Acl, in Section 10 altes sub-sotson (8] the fullww-
teg ub-secilin shall by s, naenely —

MIIMMI hall b i wddition 1w end not
in derngatie of the providons nf the Prevention ol Cor-
rvmmr. 19k ur omy other law for the tame beiag in
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18 11 the Takmyuiin declines 1o inguire Into sny matier sgalos)
wny person who may ba ls sloss reltion nod in sse there
i no UpssLolapekiy In the Lolmydls Qrgasiaation, (n

épiiens and to Sacide the dispute in confurmity with sah
aptnm ™

% In the principal At the Second Scheduls shall be geleted
and tbe exigting "Third Schedule’’ shall be rensmbered
dr "Second Schadule’,

-

K LASKAR,
Secretary to tha Govt of Assam,
Lagialative Department.

GOVERNMENT OF ASSAM

The #ih Jangary, tuea

Mo PLA. W3 —In estrvise of the powers comberred by
Baptiom £1 of the Assm Lokuyults snd Uga-Lokeyuktas Aol Y0ES
Adgpm Aot 3 of 1830}, the Govarnar of Assam i plukssd to make
the followimg Fule. namely, the Assum Lokamicta and UpasLoia-
Fuitus Tlales, L0F,

1, Short Tithe And Commemcomest—i1) Thees flale miy e
callesd the Asam Lokoyukts and Upo-Leltaysictay Rubs, 1983,

{2 Thuy ahall gome info foree ot oose

1 In tiuse Rules, unloss thoce i mything repognant in the
anbifect or context,—

1) "Governr'' moans tie Oovernor of Asmam

2} "bate Government” menns 1 Government of Assam ;
) Al mwinn the Amam Lnlmnttu et Upa-Lotoayaictas
A, 1880

(4] “Chind Secratury” makea the Ohief  Sermelary fa. the
Guysrment of - Assam
E)Annuxua-' mhmmwhmlu.
;-ampum" s w comlaliic made wnder Sestion 0 of
Aut
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3, Competent Authority —The Chiel Secretary shall
be the competent aulhurity in relation to the pablic ser-

want referred to in sub-clausn (1§) of elsuse () of sectlon 2
of the Act.

of Lodging Complaint—(1] Every com-
phln: mn be made I the form set cut in the Annesurs

{3} The munum made und:r suberuls |n shall con-

tain & a congise form of the allegations made

Agalnst the. wbll: ner'lnl and the material facts an which

that allogation is based. Tt aha1l also indicate. as far &5
ble. the evidence by the

complainant proposes
1o prove sach anugmw

{3) Bvery camplaint shall bear the Court fee stamp of
the walue of 50 (Afty) patee.

5. Affidavit — [1) Every complaint shall Be suppos-
ted by an afidovit duly sworn in by the compleinant be-
fore o Magistrate of the firet class ar an officer duly auth-
orised in this bebalf.

t!] Every auch nmdalrll shnll be verified at the end
™

3) The person verifying s.hlll sneci by l‘ltllunee
the numbered paragraphs of the afidavit what he verlfles

‘mation recsived and believed to be true In the later case
the gources of the informaticn and the awuﬂ:h af hig belief
shall alsa be stated I e ——

8. Allownness Amd Othier l\um And  Conditions of
Service of A Lokayukin wmil Lokaynktn —Thi
nll«wmu:. pension lM other terms md cabditions of ser-

u Lokayul an Ups-Loksyukts shall be st par
w|u| ﬂm applicabie eithur to the Judge of a High Court
or of the Supreme Court, as the case may be,



ANNEXURE
(thw
(Far affioy )
[Not to ba flled by the compl-

Aimaaty
Duts uf ecelpt
Nunber.

Complaint form regarcting  “alligasion”  nnd  “grievance” 1w
ummd-.(b]-ddmm of Section 3 of the Assum
Lokayukta and ruk‘-ﬂd,lﬁlllah“bhfi e
Lokwyukts | Upa » Lokmyuicipe

L Nime of the Complalnant |
& Father's or husband's name
4 (a) Ogeugation

() Whethr your sce o puber
lie servam or pot T

ﬂi)i!huﬂiﬁuhm

{h) Plnce. :
) Post Ofice st Pollow
Station

) Dnstirat. ]



5 Adores w which coemeunl

|

{a] An allegation® j defined
in Section 20} of the Act)
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* Sectioa  2ib)-"aliegstion’!, I nmuu.nm-m-
wny afrmation that sueh public serves

(1 s sbsed b postion a8 sch o obtain any i o fhvour
fo hissalf of to any other parvan or ta cause undus  Barm
or hardehdp to mny other person |

(H) was sctated in the dwchargo of his functions ax smeh pablic
servant by persona) intetess or tmpeupés or corrupt motb,

{4) 45 gulty of ervaption o Jack of infegrity i s capecity
as ruch publie servant.
- -
Bection 2(dl—"grievance’  means s eluim by & person that ha
sustained mnjustior of undus hirdship In consequmnee of  matad-

10 The particulars of the 1
complaine Mhere plosse Wtato
fuld fact of the complant)

MNata - The form can be eopd out on plain papar by the com-
Additsomal pages can be wdded, dosarding to  the
eamplaint.

roquisements of the
oy
€. SARMAH,
Secvelary to the Covl of Assam,
Palitical Dy

P, (Poitiesl] 5293150007393
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